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THE MAINTENANCE OF INTERNAL
SECURITY BILL, 1971

MR. DEPUTY CHAIRMAN : Mr. Pant,

THE MINISTER OF STATE IN THE
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MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT) : Sir, I beg to move :

“That the Bill 1o provide for detention
in certain cases for the purposes of mainte-
nance of internal security and matters con-
nected  therewith, as passed by the Lok
Sabha, e taken into consideration.”

The question was proposed.

SHRI BHUPESH GUPTI.A (West Bengal)
Sir,on a point of order . .(laterruptions) Sir,
my point of order Is this, Thereisa calculated
attempt at {rustrating free legislation by Parlia-
ment.
ventions.

That is contrary to Parliamentary con-

The hon. Mmister has tried to push into
this House a Bill which has been broughtin a
peculiar manner in that, even when Parliament
was about to m-=et, they promulgated an
the provisioas of this
Bill. They did not wait till the Tarliament
met. Tt would have been proper on the part of
the Government to have brought the Bill with-
out having takea to the Ordinance
with a view to forestalling a frec and  objective
deliberation by Members of Parliament.  Sir,
we have intormation that the Congress Party,
the ruling not sure how the
members of the ruiing party, how the suppor-
ters of the Government would ifa Bill
was sought to be introduced.  T'herefore, what
they wanted 10 do, th: Congress Governm-~nt
here, was that they thought that in such a
situation it would he better if an  Ordinance
was issued, and the members of the Congress
Party were confronted with the  proposition  of
either owning up or disowning their Govern-
ment. New, Sir, this was unfair on the part of
the Treaswty Benches, 'to put the average
memkbers of the Congress Party in difficulty.
Now, Sir, they did not come here with an open
mind. They wanted to come with an open mind
but they were manacled by the issue of tnis
Ordinance, which really is a bigger issue.
Therefore, Sir, that was again wrong as far as
we of the Oppositioa are concerned. Sir, in the
past, in 1969 this question came up whether
the country the
Ireventive Detention Act which had been in
force for nearly twenty years. Leader- of the
Opposition were called, and others also came
from the Congress side. A decision was taken
that there was no need for such a Bill any how

Ordinance, coataining

recourse

partv, were

react

should revive or continue
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at the Central les '}, and  hence the Preventive
Detention Act wa dropped and, as you know,

for a year and racre it was not on the Statute

Book.

SHRI K.C. PANT: TIs this a point of
order ?  Why cin’the start speaking on the
Bill ?

SHRI BHUPYESH GUPTA:  The point of
order is because vou have frustrated all of us

[ 24 JUNE 1971 ]

and you are committing a fraud oa the Consti-

tution. You are not a fraud. You are by no
means a {raud. Ycu are a very henest person of
Shrimati Indira Gundhi, but n:e only does not
know when you act in the interests of the Rirlas.
Now I say, Sir,—it is very imporlant—that in
the last parlivnent in the last Lok Sabha—we
are a continuing House—the decisio:: was taken
that there was need f{or the Preventive
Detention Act.  Also, Sir, the elections were
fought without any refcrence to the necessity
of snch a law.

na

MR. DEPUTY CHAIRMAN : The House
has already indi ectly approved the Procla-
mation.

SHRI BHUPESH "GUPTA: That.is a
different matter, th: Proclamation issued before
bringing in the 1'gislation here. That isa
different matter : Tam not discussing the
Proclamation. Now this is the legislation. and
even in making the legislation you have to
follow certain norn s, and I am pointing out
that the norms have not been observed.  Sir
just before this clcetion took  place this issue
was not placed before the electorate, and the
people were not given a chance to express  their
opinion on this subject, their opinion
whether that should I: vevived.  That is why 1
say that was weong. Sccoadly in the past the
Opposition parties hacll been consulted  over a
matter like this but in this particular case, the
Opposttion Parties and vthers were not  invited
toany coasultation of this kiad.
violation of the law.

on

Thit was a

MR. DEPUTY CHAIRMAN: You have
already made all these poiuts yesterday.

SHRI BHUPESH GUPTA: Will you please
hear ? You scem to have made up your mind.
Therefore norms have not been followed. It is
a fraud on the Constitution. Why do I say so?
You will say that the Supreme Court will
decide. Yes, it wili decide but even before that
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we can express our opinion at this stage.
the Preventive Detention Act.
plate has been changed.

It is
Only the name

SHRI AKBAR ALI KHAN
Pradesh) : Ts he speaking on the Bill ?

(Andhra

SHRI BHUPESH GUPTA: Tt has been
vour privilege neither to understand a point of
order nor to understand a point of disorder.
Will you keep quiet ? S»itis a fraud.. .

MR, DEPUTY CHATRMAN :  Ifyou pro-
ceed in this manner we cannot fiaish. . .

SHRI BHUPESH GUPTA : Why are they
not calling it the Preventive Detention Act ?
It is called the Maintenance of Internal Security
Bill. Why ? Whose security ? 1t is therefore’
clear that the Qovernment is not prepared to
own up hefore the public that it is enacting the
Preventive Detention Act.

MR. DEPUTY CHAIRMAN :
point of order.

It is not a

SHRI BIPINPAL DAS (West Bengal) :
How can it be allwed ?
order.

It isnot a point of

SHRT BHUPESH GUPTA: Itisa fraud
on the Constitution. Itis a fraudulent manner
ol dealing with the Parliamsnt. The Govern-
ment has no right to deal with the Parliament
in a fraudulent manger, in the 420 style. I say
that the Government is dealing with the
Parliament in the 420 style which is why they
have changed the name of Preventive Detention
Act and given another name in order to bam-
Lonzle the people. I therefore demand that
you do not allow him the permission to ask for
your leave to move the Motion for considera-
tion of the Bill. Tt isa fraudulent effort on
the part of the Governmeant to cheat the public,
to cheat the Parliam=nt and to do something
by, as I said, again a fraudulent method. This
is the style of political 420, not honest politi-
ciaps.

st URKA@N (ITAT gw) ¢ A,
T qaet F1T wxA 4g & 5 oaw A
AIFTX ST ATAIIS HIZS FT g1 AT 98 4
aug #1¢ fadas wega & awdy g 7 2faq,
g =Y 97 o gAR 919 HE AV IAE g
3% Wl . .
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SHRI BIPINPAL DAS : The same thing
applies to Shri Rajnarain himself.

Y TARANTAW : HIL TgT TF  FZEAT |

g T 7ar yEaAIA SWIRT HeAT AT
faeomar g | NA ¥ AG A€ ad § HUW
F T safad ¥ aga sarar faear W E
MAU FgAT Ag & fFaw e ¥ ¥a-
19T qIEE g1 o af IqT T Ig FHH
g oirar g {5 ag a6 S§ guay UE |
WA gy wrgAT € fFogm omww H9
gz afg #3 #@R qFF St F1 HEET

[ RAJYA SABHA ]

gar F {5 7 o1 wY 89 fF @ fadgaw §

a1 wfaar €, #av gifwai §, wq St agq
FAEE A | Y9 ¥ qTH g &@F AT
a1 AH grar g 6 39FT gy usw @

g1 gma S sfw F fF FgAFr g
wafed & smod fadqq w3 wrg 5 @

AT AT 39 q&T ®T FAATE & Egfng
FL AR TR FT AAIT ATEE T G
g AT g My fF Sy wige agi Iy
T F WX GE@E W, IAF 9 AR
faoer ®, A QF1 &1 ag  FeiwA

FT AT IGF T FF AT AR (BT 57 79 |

g fa=1T frar w1 |

SHRI A. P. CHATTERJEE {(West Bengal) :
1 am moving a motion under rnle 230. ..

MR. DEPUTY CHAIRMAN :
move any motion without the permission of
the Chair.

You cannot

SHRI A. P. CHATTERJEE : With the per- |

mission of the Chair.

MR. DEPUTY CHAIRMAN: 7hen, I
will not give you permission 10 move auy
motion.

SHRI A. P. CHATTER]JEE : 1 shall move
itand then only you can say. 1 have every

right and then  you decide. T ain moving a
motion under rule 230 (I of the Rules of
Procedire and Conduct  of Business. My

motion ixs this :

That the debate on the motion that the f‘

Bill to provide for detention in certain cases

{

{
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for the purposes of maintenance of internal
security and matters connected therewith,
as passed by the Lok Sabha, be taken-into
consideration, be adjourned.

This ismy motion which I am bringing
forward under rule 230 (1) which says thatat
any time a motion can be made that the debate
on the motion be adjourned. I am moving this
motion and 1 request you to put the motion to

the House. I have moved it just now. Iam
moving this motion under rul~ 230.
SHRI N.K. SHEJWALKAR (Madhya

Pradesh) : What is wrong ?

SHRI GODEY MURAHART (Uttar Pradesh):
I would like to speak on this motion.

SHRI SHEEL BHADRA YAJLE
\What was the agreement yesterday ?

(Bibar) :

SHRI A. P. CHATTERJEE: In moving
this motion and recommending it (o the House,
I will say a few words. . .

HON. MEMBERS : No. no.

MR. DEPUTY CHAIRMAN: I have
already declared that T have not given you my
permission.

SHRI SUNDAR SINGH BHANDARI
{Rajasthan) : There is no question of peimis-

MR. DEPUTY CHAIRMAN : No motion
can be moved without the permission of the

SHRI SUNDAR SINGH BHANDARI:
With the perimission of the House it can be
moved.

MR. DEPUTY CHAIRMAN :
given my penmission.
permission.

1 have not
1 have declined to give

SHRI GODEY MURAHARI : Thete is no

question of pcrmission. He has alrcady moved
it.

MR. DEPUTY CHAIRMAN : 1 declire to

put the question before the House.

SHRI GODEY MURAHARI : Under what
rule ?
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MR. DEPUTY CHAIRMAN :
same rule which he has quoted.

Under the
I am declin-

ing to propose th: questiou. The same rule
says s0.
SHRI CHAMDRA SHEKHAR (Uttar

Pradesh) : Mr. Deputy Chairman, may I very
humbly ask Mi. Arun Prakash Chatterjee
whether T am alsc equally authorised to move
a motion that thi+ House decides to pass this
Bill without discussion ? If, according to him,
no nermission of th~ Chief is nccessary, then T
move iny motion.

SHRI A. P. CHATTERJEE : No, no.

SHRI CHANDRA SHEKHAR : I shall
also say that it should be passed in five
mi utes.

SHRUA. P. GHATTERJEE: It is a dila-

tory motion.
(Irterruptions)

MR. DEPUTY CHAIRMAN : Order, order
please.

SHRI CHANDRA SHEKHAR : My point
is this.  If Mr. Arun Tiakash Chatterjee is
authorised (0 mov~ the motion without the
permission of of the Chair—and he is insisting
on jt-—then I should bo allowed.. .

SHRI A. P. CHATYERJEE : 1t is a dila-
toly motion.

SHRI GODEY MURAHART @ You have
heen saying that ycu decline 10 propose  the
motion. The rule says :-

“{2) Il the Chairman is of opinion that
a motion for the adjournment of a debate
i> an abuse of the rules of the Council, he
may cither forthwith put the question there-
on from the Cha r of decline to  propose the
queytion.”

Therefore, first of all you will have 10 decide
whether it is an abuse of the rules. That
No. 1. No. 2, you should put the question from
the Chair

is

SHRI BHUPESH GUPTA :
us.

After hearing

[ 24 JUNE 1971 ]
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MR. DEPUTY CHAIRMAN : The provi-
sions are very clear. One minute please. As
pointed out by Mr. Godey Murahari, the pro-
visions are very clear,

SHRI PITAMBER DAS -Uttar Pradesh) :
Since it is a matter of procedure, I would like
to make a submission.

So far as the question of misuse of the rules
is concerned, the head note itself given 1o this
rule is ‘dilatory”.  So that a motion even if it
is dilatory cannot be ruled out on that ground
hecause this is a dilatory motion.  Tke framers
of the rule envisaged this. Knowing full well
that the motion would be dilatory. they bave
made this provision. It is meant only for this
purpose.

SHR1 BHUPESH GUPTA : I have a sub-
mission. First of all T was a little surprised
that my friend Shri Chandra Shekhar need-
lessly raised a point. He brought in the ana-
logy of passing the Bill without discussion and
debate. Ifyou do so. the Bill will be uncons-
titutionally passed and it will be struck down
by the Supreme Court. You may try that.
Anvhow, you can move it, we have 1,0 objection.
But passage of the Bill is provided for under
the Coustitution, reading, amendment, every-
thing is required. That should not be confused
with a simple motion which can arise in your
Chamber, which can also in cerfain circums-
tances be raised on the floor of the House.
Here, Sir, on the interpretation of the rule you
arc the ultimate judge. T agree. What does it
say ?

“If the Cbaiiman is of opinion that a
motion for the adjournment of a debate is
an abuse of the rules of the Council, he
may either forthwith put the question there-
on from the Chair or decline to proposc the
question.”

I'his provision makes it clear that such a
motion originates on the floor of the Housc.
Such a motioa is not dealt with in Chamber.
It is just to be dealt with on an  ed hoc basis.
Therefore, it cannot arise beforc something has
arisen, before the debatc has started. It can
arise only when the debate is about to start or
in the midst of a debate. The debate is about
to start and just at that relevant point in this
context the motion can be broughtin. My
friend Mr. A. P. Chatterjee has not acted
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prematurcly had he gone to your Chamber to
ask for your leave for this thing. It is like
christen a baby hefore it is born. Now that the
baby is born he wants it to be christened in a
particular way. The only thing for your con-
sideration is whether this is in your opinion—
in your opinion, not in their opinion, T hope
you are clear ; do not look at their side—an

abuse of the rules of the Council. What are
the rules of the Council ?
MR. DEPUTY CHAIRMAN : Mr. Bhu-

pesh Gupta, it is rather unfair. The House has
decided yesterday that we have to finish it and
you vyourself agreed, and now you arc indul-
ging in this thing.

SHRI BHUPESH GUPTA: Adjournment
dees not mean  adjournment sine die. We way
adjourn the thing Please
understand it. We are discussing the question. .

tomorrow also.

MR. DEPUTY CHAIRMAN: You please
sit down,

SHRI BHUPESH GUPLA: \When you
adjourn the House at six o’clock, do you ad-
journ the House for the whole year?

MR. DEPUTY CHAIRMAN : I have un-
derstood your point. Tleasc sit down.

SHRI BHUPESH GUPTA : You have not
understood. You arc not a genius. You will
never claim that you are a genius although T
would like to call you a genius.

MR. DEPUTY CHAIRMAN: I may not
be a genius but I have understood your point.

SHRI BHUPLSH GUPTA: You are nei-
ther a genius nor a genie.

MR. DEPUTY CHAIRMAN: You are
also a genius. T have understoud your point.

SHR1 PITAMBER DAS: S, the point
which Mr. Bhupesk Gupta ducs nol understand,
how can you understand ?

SHRT BHUPESH GUPTA .
abuse of the rule.

There is no

SHR1 CHANDRA SHEKHAR : As you
say that Mr. Chatterjec is within his right to
move this motion, T would say that there was

[ RAJYA SABHA ]
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" some understanding vesterday. In the samc

way, there is a certain rule in the Rules of
Procedure of the House that I can movea
closure on the debate tomorrow morning or
just after one hour.

SHRI A. P. GHATTFRJEE: You can.

SHRI CHANDRA SHEKHAR: That is
what T say. Are we going to play this game or
are we going to follow the understanding that
we arrived at yesterday ? That is the point
which T want to understand. Mr. Bhupesh
Gupta. And 1 shall like to ask all the leaders
of the Opposition : When theie was an under-
standing yesterday, are we going to abide by
that understanding or are we going to play
this trick 2 If you play the trick, we can also
play the same trick.

SHRI BHUPESH GUPTA: I am not dis-
puting it. But Mr. Chandra Shekhar, you
are a reasonable man. ¥ know you will never
move for closure.

MR. DEPUTY CHAIRMAN : When we
have com~ to an understanding, we should
stick to thac understanding,.

SHRI S. . MISRA (Uttar Pradesh):
There is nothing that T have to say on thesc
Icgal and techoical matters whether we should
adjourr: or not, whether it is within my right
or your right or their right or the right of the
House. I am not going to say anything on
that. But oae thing is very clear that yes-
terday we decided that we would sit till the
25th. 6.00 r. M., unless we ourselves again
want (0 extead it by two hours. That is all.
Therefore, I shall request Mr. Bhupash Gupta
and other friends here, let us proceed in this
matier. And it will not behove us nor them
to adjourn. Therefore, all that T would say is.
I request th: leaders of the Opposition not to
adjourn.

MR. DEPUTY CHAIRMAN : Mr. Goray.

SHRI A. P. CHATTER]JEL :
[ waut to move the motion.

I will sp:ak,

MR. DEPUTY CHAIRMAN:
called Mr. Goray.

1 have
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SHRI A. P. CHATTFRJEE:

speak on this.

I have to

MR. DEPUTY Please sit

down.

CHATRMAN :

SHRT N. G. CORAY (Aahara-hira) @ Sir,
I had no intent.on of participating in this
discussion. But Lrcause the hon. Mr. Chandra
Shekhar sad that ne would like to put a
question to the Members of the Opposition, T
thought that it would be better il [ also made
my position clear

Sir, when this (cbate started, two questions
were linked up. 1 he first was about the O:di-
nance and the o her was about the Bill. [t
was pointed out lere that these two questions
should not be tak:n togcether and this demand
was agreed to ty the ‘Treasury Benches.
Therefore, we stirted the discussion on the
Ordinance and a lot of debate took place and
afterwards there was voting. In the voting the
results were very clear. The T'recasury Benches
got 124 and we got 49. Sir, having seen all
this, 1 thought thit it was up to the Oppo-
sition to take this defeat sportingly. e should
say, “All right. We have fought the bartle.
We have said wha ever we have to. We have
warned the Goverrment that thev should not
proceed with this 3ill.”" In spite of all that,
it was the pleasurc of the House to defeat it
by an overwhelmig majority.

Sir, as a demooat and as firm believer in
the pariiamentary system of government, 1
accept this and theretore, I would plead with
my friends here—why cannot you accept this
and go ahcad with the Bill.

There 1s another thing. Yesterday when
you put this to the House, the whole House
agreed that let us «xtend it by one day. Sir,
one day’s sitting ot the Parliament must be
costing Rs. 50,000. I do not know exactly
how much. The other day when it was the
question of your salary, being raised by
Rs. 250 and also the sumptuary allowaunce by
Rs. 250, right from Gandhiji everybody was
quoted and it was pointed out that this is such
a poor country, we ‘vant 1o establish an egali-
tarian society, our s'ogans of garibi hatao and
what not and what 13 that vou are doing, ete.
I also said that you snould not raise the salary.
Everyday this Hous me=ans Rs. 50,000. 1 am
taking the modest figure. Therefore, Sir, 1

{ 24 JUNE 1971
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would like to say that till tomorrow evening
we have agreed, and 1l 13 a solemn promise,
that the whole business o) thie House would be
concluded.

Now, Sir, we have goue through this first
motien. ‘That was defeated. It does not mattes.
We will again try to convince the Tieasury
Benches. We will do our best. Bul even if we
arc not able to convince and if we lose that
dovs not matter. That is the way Parliamentary
life can bz enriched; it can be sustained.
Therefore, though T am with the Oppuosition,
and I am going to oppose the Bill, because I
am not convinced by all the eloquence and
persuasive argument of Shri Pant, I would say
to my friends here let us not resort to some
sort of tactics of asking for adjournment, this
that and the other. Why should we resort to
any tactics 2 We know that the majority is not
with us. Let us accept this fact and go ahead
with this Bill.

MR. DEPUTY CHAIRMAN : Let us pro-
ceed with the discussion now.

SHRI A T CHATTERJER :
Chairman, Sir, T have to reply...

Mr. Deputy

MR. DEPUTY CHAIRMAN : 'The motion

is very clear, .,

SHRI A. P. CHATTERJEE : You allowed

others 1o speak.

MR. DEPUTY CHAIRMAN : There is no
question of any more discussion because the
paint is very clear. There is no right to reply.
I have got the position very clear. T will
appeal to all the Members. ..

SHRI A P. CHATTERJEL: T move the
motior.

MR. DEPUTY CHAIRMAN: You allow
the House to procred with the business.

SHRI BHUPESH GUPTA:

hear me. ..

You have to

MR. DEPUTY CHAIRMAN : This is not
good- As poiuted out by Mr. Goray, it is not
fair also. 'This is not in consonance with
Parliamentary democracy.
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gHRI BHUPESH GUPTA: Do not tell
me aboui Parliamentary democracy. 1 have
heard that appeal again and agair.. Parlia-
mentary democracy here is bewng made a
mockery. First the Ordinance is promulgated
and then the Bill 15 brought. Therefore, do
not tell me about Parliameantary democracy.
As the hon. Minister has said, we are commil-
ed to fingsh the business hy 6 2. AL tomurrow. .

MR. DFPUTY CHAIRMAN: He siud

that he will bing a closure motion at 4 o'clock.

SHRI BHUPESH GUPTA: Thea why do
vou not bridge the closure moton 2 NMr. Goray
will say that he akes the defeat, (that the clo-
sure has come. 1 do not take it as defear. The

fight shall continue.

SHRI N. G. GORAY : Tam with you, It
this is no. the way of fizhting.

SHRI BHUPESH GUPTA: ©n i NO use.
Does democracy say let them cut our throat
and we submit to them ? That kind of demo-
cracy we do not believe i

SHRT AKBAR ALI KHAN: T would ap-
peal to you o pleas: follow Mi. Gaay.

SHRI BHUPESH GUPTA: Your appeal
1 always hear. Then you followw M- Goray in

opposing the Bill.

MR. DEPUTY GHATRMAN : Mr. Bhupesh
Gupta, let us wake up the Lusiness ..

SHRI BHUPESH GUPTA: Sir, the
position is very clvar. We are not going back
on our word. Tomortow the business of the
House shall be conducted up o 6 oclock. I
am disputing that thing.

MR. DEPUTY CHAIRMAN : Since we
are not going to sit beyond € tomorrow, <why
not accommodate more Members today ?

SHRI BHUPESH GUPIA: wiil
suggest to you not to use more You
read the proceedings and see how many words
you use and how many we use.

Sir, T

words.

MR. DEPUTY CHATRMAN :
one-hundredth of wiat you wze.

Not evea

[ RAJYA SABHA |
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SHRI BHUPESH GUPTA : By the Chair
You are even inter-
sentences to he

words are not to be used.
ventng.  You do not
completed.  Isaid [ agrez with you that the
business should be finished Mz,
Goray said, “"Let us take the defeac sportingly™.
He can take the defeat that way. He is a great
man. Tam notso gteat. 1 douot take it as
a defeat, of because a  defeat ol this kind is a
technical defeat.

allow

iomorrow.

SHRI AKBAR ALI KHAN: You should
abide Dy the undesstanding you gave.  That is
what Mr. Goray said.

SHRI BHUPESH GUPTA : I am standing
by that understanding. All I say is, Mr. Arun
Prakash Chatterjee has raised a point of order.
It merits consideration on the strength of what
That is whatI am
saying. B:yond that I am not saying anything.
You can a jjourn the House f{or one

is written in our Rules.

hour or
two hours or even five minutes, as you like.

st TRAMTE@Or . +Aq, & 0F a0
AuA AL 90 WiE | wE w@T S A,
gatg g fieg ST 9 st AEr @gE |
FAT FUT OF & 1T F& F 1 9157 w7saqy
FTGTE, BHT T 0F & &1 gAT AG
F31 fF 25 %1 6 a¥ a5 faqdqg @ew @
S A7 ST FIE fawda @ T @ R
THRAFT AMZT AT & FT a9 | gH Fg FF
FZWEME 6 a9 qF Ayt @w FE@ |
A AT & 6 95 IF GH TR &1 IAA4T
g, & s gEr @9 Hogad g oar
Argz Io7 fzan foqa fagda dra €, @
ffz 6 a%r T 93 & a8 G| g1 AT |
(smmam) 2f@d gear wq Ffqq | =@
q%g A FF A TGN | (smAgA)  ATAT
T q FrA g FFAT | ;

ot Mg qughe : faqar gear warsny
IJAAT & SART GAG AT |

SHRT BHUPESH GUPTA :
display impatience iu 1970,
haye become a little impatient.

You did not
Now I find you
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st TArmr 0 230 F d2 +ff wo

1

o FZAT F 97q1F TIT | IIH qZ & ¢

“(1) Prdt s & fRR od warg
frel- wag F1% @gen 7z gearg
FT AW fF ogEaE 9T 4rE-

faziz w1 wafrg ww  fear .
S "

|

st Iqawmfe ¢ TSR S, ag |

934 1 TEXT &1 | g7 A9 § qg faar 2
AT ga 7 g7 faar 2

s TAATOAN 2 TS F FE T aW
qr FEY &0 ot (aAwA A, a1 fraw
F 97T A g1 | fqaat F gy g4 o
wed gsr faary qa @ gEAl A1z
Frfed | {

off SqEgAE ¢ a3 % g, @9 ar
dfs3 1 faee =z | |

Y vRARE ;- S g av adr

st gqaaala ; ITH0 T "qOF H
g 7 & 1 907 Afeh

=) THATCAY : ITH A3 Kl oI
# ToNq ALY FT GHAT E 7 IAD A€ A
qfearsta o A7 29 FT FHA g |

sfy gagarafs ; SAFTFIE T AL
g1

{ "alesiuplions)

o) TIRATTEN ¢ § I 9T AT G OE,
TaziEd 97 | § agal g B aea & weAr-
faq AFeT 925 AGHT AfgHIT qHA F |
T AMFTT AL T

«(2) afg wwmafa & T & F A=
faar % TR T HIE FEAE T
qwl & fAgd} #1 geaE g av
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qg 39 9T A7 A1 gATHS & g
9T ¥ GFAT A gEAT F
eafad #FIA  F TR AR
aFar

qT 9gAT FIH AT F1 I FIAT 8 5
FE AT 9T 99H...

»ft gamwafy : ag s guefr o
qg aqar fom g fr zas svdiama Far
g1 ua fEr ot 3y digeA A ad

. HEEF TG B

oft v : av g T

ot Iqmawls . IEF AR W o
HAAFAT & | ag N guafe st | 98

agar fagr & % sasr aqaqs @A ar
g
(Interruptions)

o

oy
..

Y fateay a7z a1 gy AT T
% f& qg?’i 7T T & HIT f®T_ (Tnt uption)

JRAARAT : JT 9gF AT 7

s qARAn - 7T AT w1 FH a8

3T @ § fF AT gz gAA @ froAg

faore &1 gROANT g AT 98T AT FT GWAAT
qIM fF i gg TETANT T | gRIAN aHAa

- F fad Fax fefgaa & adi @9 #7109
AR fFEm A @ gAft 9 ek a9

aq ¥qAr fAom 3 OfF Az graAw g
ar....

sft gqgamfa @ ad, 9f, 72 i
faaer & gad &Y S&3q 7 ...

(Interruptions)

=t aFAEEn 7 5 w9 g
SOTT AT TS AT XA g 7

+ft IgaAml : 97 @rgz FEaT ar

& ar IAF gAF FT JET G gAr F

a1q &fsa |



151 Maintenance of Internal

A TRAE : F gET qEq | W@
|FAT E 1 FAT A9HT FAAET HF AEAFD
% ok wg "4 7 g #g faan fF gwre qr@
# ofhe 78y § O 79 srsaRw & wafw A
 qF faraa-fead w0l Y forafot gg 9
THr $a7 FT FFT AT, A GG GAGT
2 o7 frani &Y AT 2 &7 Faa 3d@ AT
FI &FT F 1T ¥ g 9FA g 6w gug
zq fagas o faary wafmg @ & w7
qF g 9 qH FE GIAT IGT 4L ATHL
agt & s a9 g% 3q o faqw qg F
FFAT | T FNT AT F5 A8 ¢ AL &7
#1 faama &

SHRI A. P. CHATTERJERE : T have moved
a motion under Rule 230 1). It is gquite clear
under sub-rule (2) of Rule 230, you may do
either of the two acts provided of course you
have formed an opinion that it is an abuse of
the Rules of Business. Now certain words have
been expressed here like “"tactics” and all that.
I do not know how thase words could have been
wisely used by the honourable Members here.
If T apply a particular rule of the Rules of
Business it cannot be called the use of tactics.
I strongly protest against the use of that word
“ractics”. {Infersuption) Certainly you can and
I leave it to the wise conscience of the hoaour-
able Member there. But it cannot be called
tactics. It is certainly an application of the
rules. ..

SHRI NAWAL KISHORE (Uttar Pradesh):
It is tactics.

SHRI A.P. CHATTERJEE: Only vou
have to decide, you have to come to an opinivn,
that it is an abuse of the Rules of the Council. ..

SHRI NAWAL KISHORE : It is.

SHRI A. P. CHATTERJEE  Now will you
kindly allow me ? Is it aa abuse of the Rules
of the Clouncil ? On what basis will you say
that it is an abuse of the Rules of the Council ?
You have put to me just now, you have
put before the House, that there was an
agreement that the matter should be decided
before 6 o’clock on 25th. If there was an
azreement, that agreement was only up to that.
As Mr. Rajnarain has also said and I also
emphasise it, the agreement was only to this
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effect that the matter shouid be disposed of
before 6. p.m. on 25th.  We never agreed  to
this that we shall see to it that before 6 o'clock
on 25th the Bill is passed.  We never came to
that agreement. We came to this agreement
only that the matter should be disposed of
before 6 pan. oa 23th. Now, {or example, you
see what happess if this motion is accepred by
the Housz. The matter is dispased of even
before 6 p.m. the day before,  thatis, befoie 6
p-m. today. Therefore. it is not correct Lo say
when you suggested that it is a violatioa ol the
agreement. That is number one. Number two
is this. As a matter of fact what can b2 calied
an abuse of th- Rules of the Council can only
Le called aa abuse of th> Rules of the Council
if it can show that application or ax
attempt to apply it for an ulterior  purpose.
Now, it cannot he the purpose of a dilatory
motion because the motion itsdf is for dilatory
purpose. The motion is merely for adjournment
of the debate. 83 il the purpose of tay motioa
is for adjournm=nt of the debate, that purpose
cannot he called an abuse of the Rules of the
Council. For you to call abuse of the
Rules of the Council there mnst he something
else than my desire to adjorn the debate. If
that is not available to ysu, nobody cansay
hat I have got som: other purpose than adjoura-
ment of the debate. Tf nobody can say that,
then you caanot say that I am moving this
motion {or the purpose of abusing the Rules of
the Council. (Time-bell rings) I will finish.
I amn only making my points.

it is an

itai

MR. DEFUTY CHAIRMAN :

time will you take now ?

How much

SHRI A. P. CHATTER]JEE :
to say that. .,

Tam trying

MR. DEPUTY CHAIRMAN : You cannot
be allowed to go on indefinitely like that.

SHRI A. P. CHATTERJEE : Mr. Deputy
Chairman, I amtrying to say what [ have to
say. Iam trying to explain. .,

MR. DEPU I'Y CHATRMAN :
time do you require ?
I give you ?

How much
How much time shonld

SHRI A. P. CHATTER]JEE :

Mr. Deput.
Chairman .. Y

Inierruptions)
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MR. DEPUTY CHAIRMAN :
know how to behave in the House.

You should

SHRI \.P. CHATTERJEE: My third
point is this. Frot1 the debate on the Resolu-
tion that preceded this motion it appeared that
the Minister himself was not ready with many
facts and figures except that he made a vague,
generalized, reply to the many points. For
example, it has come to the nstice of the House
how this Maintenance of Internal Security Bill
is imported ; the purposes for which it is sought
to be enacted, thos: facts and figures must be
produced before tl.is House ; this
House in 4 position to consider this

Bill...

otherwise,
13 not

MR. DEPUTY CHAIRMAN :
be enough, please, it down now.

That would

SHRI A. P. CHATTERJEE : Thetcflore, on
these three points. ... (Time-bell 1ings) Why ave
you so restive 7 You are only suiting to that
side. (Interiuption) 1 am on my legs according
to the rules and I s v, ..

MR. DEPUTY CHAIRMAN :
wasted fifteen minutes.

You have

SHRI A. P. CHATTERJEE :
taken only ten miuutes.

No, 1 have

MR. DEPUILY
taken 15 minutes. ..

CHATRMAN :  You Lave

({uterruptions)

SHRI A. P. CHATTER]JEE : T am finishing.
1 have raised three points. There is no reasoa
or ground for your coming to this opinion that
this Motion is abusc of the Rules of the
Council.

~

SHRIS. D. MISRA ;. Mr. Deputy Chair-

man. | would Like onty 10 say one thing. ...

SHRI A. P. CHATTERJEE : You arc giving
him tine. ..

MR. DEPUTY CHAIRMAN: Please sit
down. He will not ake ien or fifteen minutes.

SHRI S. D. MISRA: Tam not opposing
shri Chatterjec. 1 would like to make one
point. Some of us huve already spoken. Yester-
day when suggestion- and counter suggestions
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were being made about the time tahle for this
Bill, I made one or 1wo suggestions generally
that those who will speak on the Resolution will
try to avoid speaking on the Bill. ..

AN HON. MEMBER : No, no.

SHRI S. D. MISRA : This is general. Of
course, some leaders cannot be prevented from
speaking on both. I said this only generally.
The idea behind this was that the maximum
nimber of members from all sides of the House,
especially  from the  Opposition, should get
a chance o speak, either on the Reso-
lution or on the Bill. Now, one stage is
over and the Resolution has heen disposed
of in one way or the other. And the Bill is
coming. We have not assured the government
that the Bill will be passed.  All that we have
said was that the Bill should be disposed of, by
6 P.M. tomorrow. There was another implica-
tion inside this. The implicatioa is that we will
try to keep the maximum number of speakers
on this. If we adjourn right now, at least one
hour will be lost and tomorrow again the same
fight will continue. Therefore, I would appeal
to my frieads in the Opposition that while thev
have made their polut, they should not insist oa
‘he motion for adjournmment because we, oar-
selves, in the Opposition will lose this time.

SHRI GODEY MURAHARI : You put the
motion (o vote,

MR. DEPUTY CHATIRMAN : As suggested
by s0 many m=mbers, it is no: n=csssary that the
question should be put before the House because
sub-clause {2) is very clear. Therefore, it is not
necessary to propose the qusstion. T think the
hon. Minister has moved the following Motion :

*“That the Bill to provide for detention in
certain cases for the purposes of maintenance
of intemmal security and matters connected
therewith, as passed by the Lok Sabha, be
taken into considcration”.

There are two amendments.  One is by Shri
G. A. Appan. He is not present.  The other is
the Select Cummittce Motion. Shri Subramania
Menon is not present.  Is Shri Niren Ghosh
moving the Motion ? He is not to speak now.
He will only move the Motion.
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SHR1 NTREN GHOSH {West Bengal) : Sir,
I move :

**That the Bill to provide for detention
in certain cases {or the purpose of maintenar ce
of internal security and matters connccted
therewith, as passed by the Lok Sabha, be
referred 10 a Select Committee of the Rajya
Sabha consisting of ten Members, viz.,

1. Shri Bhupesh Gupia

Dr. Z. A. Ahmad

Shri Balachandra Menon
Shri S. G. Sardesal

Shri N. K. Krishnan
Shri M. R. Venktaramau
Shri Niren Ghosh

Shri A. P. Chatierjee

Shri Sasankasckhar Sanval

S ® ek Y

—

Shri K. . Subramania Menon

with instructions to report by the last day of
the first week of the Seventy-seventh Session
of the Rajya Sabha”,

The question was proposed.

MR. DEPUTY CHAIRMAN : Shri Goray,

SHRIN. G. GORAY: Sir, after having
listened 1o the debate on the Ordinance, 1

i
wouder if

ground T can cover.

there iy any {resh point or fresh
But, Sir. 1do feel that
there comes a time when one must be ready to
stand up and recount. This is one such occa-
sion. Theiefowe, Six, though the first motion
ltas been deleated and most probably the same
fate will meec the Bill, T do want 1o say some-
thing oa this occasion.

Sir, again and again it was pointed out by
the Home Minister, while discussing the genesis
of is Ordinance as well as of the Bill, that
this Bul became ncecessary hecause of the  parti-
cular developmeuts iu this country during the
last three or four months.  Sir, I do not know
whether it is true, as was suggested by some of
the Mempers of the Opposition, that the genesis
is not as was pointed out by the Home Miuister,
but the Government wanted to bring some such
Bill as eaily as Jaauvary of this year. T do not
know bow far it is true and therefore, Sir, T
accept the story of the genesis as it was related
here by the Home Minister saying that the
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situation in Bangla Desh and the tremendous
stress and strain that it has created made it
necessary for this Government to come forward
with such a Bill. As the Bill could not be
immediately brought forward, they had the
Ordinance and as soon as Parliament was in
session, they have com2 to us with this Bill.

Sir, if you had listened to what the Iome
Minister said, there would be no doubt in your
mind that the whole question revolves round o1e
single development and that single developnient
is the happenings in Bangla Desh, the tremen-
dous flow of refugees into our country and the
conseqzences that are Likely to flow out of this.

Sir, T would like to ask you whether, because
of this particular development on our eastern
horders, it hrcomes necessary to coms forward
with a Bill which covers the entive country. Sir,
I listened very paticntly to his speech, I 1ead
his speech in the Lok Sabha and T must say
that even afier a very closs reading 1 am not
convinced that he has made out a case for such
a Bill. Sir, it has been admitted by everybody
including the Home Minister that it is a Dra-
conian law, [t gives immense powers in the
hands of th~ Government. He has also admit-
ted that these powers might be misused which
means thai innocent people might be made to
suffer. Sir, in the Bill there is no provision so
far as the time-limit is concerncd.

[THE Vice-CuAIRMAN (SHRT AKBAR ALl KHAN)
in the Chairl

SHRI A. D. MANT (Madhya Pradesh) :
O:ae year is therve.

SHRI N. G. GORAY ; One year is there,
at a time. But the Governmeznt, with all these
powers. can increase it.

SHRI A, D. MANIT: Yes, you can do it.

SHRI N. G. GORAY: Therclore, T say
and it is admitted that so far as this Bill is con-
cerned, it is a Dracoasian Bill and it takes away
a hig shice of the civil liberties that are being
enjoyed by the citizews of this country. I
wanted a convincing reply (romn the Home
Minister as to whether such a Bill was necessary.
He has not been able to convinee us. At least
he has convince me that
throughout the couniry an emergency has come
tnto being which makes it impossible to govern

not been able to
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this countrv or (» maintaj1 law and order in
this country withe ut these special pow s,

SHRI A, D). MANI: In the castern region
You cannot maintiin faw and order.

SHRI N. G. (iORAY: Again, Sir, what
Mr. Mari bas jus Low said really supports my
point. My poml is that so far as the regions,
where law and orcer is challenged. are concern-
ned, they can be identified. What are these
reasons?  \West  Bengal, Mezhalya,  Assam.
Tripura and perhaps a part of Bihar ? He said
that the shadow is lengthening over Bihar. But,
Sir. what about other § ates ? There is Madhya
Pradesh, there iy Cujuat, there is Maharashtra,
there is Mysore, there s Audhra Pradesh, there
is Tamil Nadu. 1 am not suggesting that these
arc the paragons <t law and order. But I do
want to malndain that nothing  can he ces-
cribied as emergent has avisen there. There, vou
find, the people ar going aboul their husiness,
industries are runnuig. and theie js no (uestion
of law and order, so far as the villagers ave
concerned, which v ould be agle (o support the
argument of the Home Minister that an emer-
gency has arise th vughout the land. Tt is oaly
confined to a particular region in this coanrry.
And from the exchange that has raken place
Lewween Shui Chita Basu and Shri Chakia-
varty you can find +vho iy at the root of it. The
piuties also can he ident:fied that these are the
pattics which ave trying (o create persisteatly
over a long period of time such coaditions that
the Central Government feels that nothing short
of a prevention detention will be able to re-
establish law and order. So the reasoa s idea-
tified and the parties arc ideatified. Then. Si).
I would like 10 ask the Home Minister: \\in
is it that he is crea ing a suspicion aboul all o)
us ? We are not shere to disturb law and order.
But that does not mean that we will not Le
going to the people, agitating and ocganizing
them and veatilating then  jus gricvances.
There are enough partics in this country who
are wedded to these methods. They have marle
it a creed and they have declared it from the
house-tops that they helieve in Parliamentary
methods. When so much assurance is there,
why is it necessaiv for the Government to
assume such wide powers which, accordisg o
their own admissior | would he misused ?

Sir, I have a suspicion, and 1 think 1t v in
duty to express it, and this suspicion is stieng-
thened afier this massive vote cast by the com-
mon people in favour of the Government. Sir,
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y if such a massive vote is there the Government
mus( acl with confidence. But this parucular Bill
betrays a [eeling of panic. If throughout the
country you have got such a massive vote, then
you should sez that you can deal with the situa-
tion, emergent situation, the s'tuation that cause
anxiely, causes sirain and stress, with confidence,
tesorting ‘o the law of the land and without
asking for more powers, and without trying to
push through an emergency Bill. Therefore,
Sir, as 1 said, T have a suspicion that the
Government is 1eally afrajd because of ti:e slo- )
! gan ‘“‘garibi ha.ao” and because of their pro-
mise to the psople that if they return them to
power they will create a new society in this
country which will be egalitarian, in which the
gap belwecn the ticli and the poor will be nar-
rowed and in which evervbody will get a fair
deal. Is the Home Minister afiaid that hecause
this appeal to the people, wiich the people have
| taken seriously, the people themselves may start
} demanding the fulfilment, there may be an ex-
[ plosion of c<pr ciations, and becanse  there will
j be an explosion of expectations it is very ncces-
I

sary to prepare themselves in order to meet the
urgency whenever it arises ? Sir, if the whole
argument is based on this, then the Bangla Desh
development has not crcated chasm ; it has not
created disintegration. On the contrary, what
has happened in Bangla Desh las created, 1
suppose,

an unprecerdent:d homogencity in

the outlook of ihiv country, anl the people
the Bangla Desh,
There is not a single vorce of dissention. If at
Itisa
ginal voice. And, therefoie, Sir, 1 again fail to
undcrstand when vou have got such a massive
vote in the recent election, when you have such
a4 massive support after whatever has happened
| in Bangla Desh, why do you come with this
sort of emergency Bill and shosw to the world
that there are cmergent forces in this country
which w2 1nay not be able 1o coatrol by ordi-
nary law ? This iy, Sir, denying

are umied in supporting

all therc 1s a voice, it is marginal. mar-

somzthing

which we are witnessimg  before our very eves.
Now, Sir, you have been in the House 5 every
tim~, when anything (hat concerns Bangla Desh
is discussed, what do you see ? All parties unite
in saying that we should support Bangla Desh.
All parties unite in saying that the refugecs
who are coming should be helped. Al par-
ties unite in saying that they should go back
and we should create such conditions where
they w’li have the courage to go back. Is there
. single voice of dissension? Then, what are
you afraid of 2 Thorefore, T would beg of the
Home Minister ; 1 know it 1s too late, and
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when they have got the assurance that the Bill
will be passed with a majority, they are not
likely to withdraw it. But let him try to under-
stand the spirit of what1 am saying. T am
saying that this country, without any exception,
whatever the pariy loyalties may be, whatever
the religious affinities may be, whatever the
linguistic differences may be, whatever the ten-
sion between the Centre and the States may
be, right from Kanyakumari to Kashmir, is
behind you so far as the Bangla Desh question
is concerned. Then, why do you come forward
with a Bill whose genesis, on your own admis-
sion, is what has happened in Bancla Desh ?
Sir, he has not pointed out to anything else
cxcept this that the Bangla Desh refugecs are
coming, that along with the refugees spies may
be coming, that there may be tensions, this,
that, etc, Sir, so far as the last three or four
months are concerned, there has been an un-
precedented unanimity in support of the
Government. We started that Resolution, a
rare thing, a Resolution unanimously passed by
both the Houses of Parliam~nt supporting the
cause of Bangla Desh and supporing the
Government. In spite of it this Bill comes here
and the Home Minister bases his enthe argu-
ment on this single issue of Bangla Desh, Sir,
do you think that there is some rationale
behind it ? Do you think that it is a couvin-
cing argument ? It is not. Then, he should
say that *‘we have not been able to deal with
the situation in West Bengal.” And he should
not try to join it up with what is bappening in
Bangla Desh. The real fact is—and he referred
10 that—ithe question of security in West Ben-
gal of the 22,000 railway wagons lying idle
there, the theft on the tracks, so many things
stolen, pillerage, etc.. eic. Now, are these the
things that you should try to deal with under
a special cmergency enactmont ? These are
things that will happen. And if you are sure
that these are the people behind all thai, 1
would like to put a straight question to the
hon. Minister : Why don’t you ban the parties
which, you think, aie responsible for this sort
of things ? Why do you tar everybody with the
same brush ? \Why do you create the suspicion
in the minds of the people that some other
people or some other parties also may do some-
thing and we shall have to deal with them ?
Thereiore, Sir, 1 an saying that this sort of
emergency Bill gives the entire power in the
hands of the Government, and though T admit
that they have got t(he majority, Sir, it will
take a long time to convince me that the party,
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which is in power just now, will not misuse
this powsr. Sir, you must have seen that all
the new developm:ats that have taken place,
have benefited a particular sector of society.
Are they not misusing their wzalth there ? Be-
cause they have wealth they are misusing it.
Now, if you give so much power to them, right
down to the District Magistrate, hz is bound
1o misuse it, because the District Magistrate is
not a free agent. He is guided by the local
boss there—and I do mnot want to nam= the
party to which the local boss belongs, There-
fore, Sir, I would like to very humbly suggest
that this Bill will leave su much power in the
hands of the Governm :nt that it is likely to be
misused. And if it comes to be misused the
Bill will defeat the purpose for which you have
brought it before Parliament, and then mass
discontent against you will become greater. I
can tell you, Sir, even now, without meaning
any harm to the democratic traditions, to the
parliamentary system, to the values which we
cherish, that because you have not been able to
control prices, because you have not been able
to take steps in the direction of an egalitarian
society, there are going to be mass movements
in this country, \Vhether one party dos it or
the other party do>s it does not master. Bur
there are going to bz mass demonstrations,
there are going to be trade union actioas, there
are going to be demands for wage rise, there
are going to be hartals—thsr: ave going to be
such mass actious throughout the country—not
bzcause the pople want o hann the fabric of
our nation but because they wvanl to mnintain
themselves. Within the wages that you are
giving them just now they find it diffizult to
make both ends mcet. Therefore, they are
gouing to ask, they are going to act and then if
this particular Bill, this particular enaztm-nt is
used to suppress these movements, then it will
be defeating vour own purpose because this
discontent will breed more discoatent and the
discontent that 1s reated by what has happen-
ed in West Bangal may join hands with the
internal discontent and there will be a confla-
gration. Therefore, after such a massive man-
date from the people the first thing you should
not have done is to com: forward with this Bill,
What an irony that a Governmeat which has
been installed by the common consent of the
people and which always says that it hasa
massive mandate makes use of this mandate n
such a way that the first thing they can think
ofis this emcrgency Bill. Why did they not
endeavour to take steps to create an egalitarian
society ? Then it would not have bcen neces-



141 Maintenance of Internal

sary to bring this measure atall. Perhaps the
very fact that th Government comes forward
with this Bill m-ans that so far as the socio-
ccoaomic nansfmmation is concernad, they do
not want to move forward.

Sir, I do not know, it is always difficult to
join issue wich a man like Mr. Pant: Le is so
persuasive and s> soft-spoken. At the same
time, Sir, T feel tiat the Governme-nt has made
the correct choice that when it is trying to push
forward such a Biil it has brought forward a
man who is so soft-spoken and it appears to be
a policy of mailed fist in a velvet glove, And I
can say that if thisis what they wanted they
coald not have ‘hought of softer velvet, He
said : “I( 1s my misfortune that 7 have to pilo¢
this Bill." T realiy symparthise with him. Tt is
going io be his midfortune because this country
is scething with discontent. But the disconteat
i1s not necessarily against the intercsts of the
countiy. The people are asking for something ;
it is not to weaken this nation. They are asking
for their own imvrovement; they are asking
you to fulfil vour ¢wn promises ; they are ask-
ing you to use the immense power that vou have
so that their conditions get ameliorated. This
1s the real thing and this Bangla Desh thing is
something that will come and that will go.

I{ there is any -abotage, if there are any
spies, I have no doubt in my mind that the
ordinary people—11e common people, the men
and women of thi- country—will support the
Government in dealing with those spies. What
happened here, or this border, in 1965 when
some of the Pakistanis carae here ? In Punjab
the common people arrested the spies even
before the law-men knew about them and
finished them, dealt with them. This is the sort
of confidence and faith that you must have in
the common mani vyou are talking of dealing
with spies, for takii g care of spies. Then you
need not have this emergency Bill at all.

Sir, I have tried to understand Mr. Pant;
I have tried 10 understand his argument.  But
T am sorry tosay that I still remain unconvinced
and, therefore, T cousider it my duty to oppose
this Bill.

SHRI A. D. MANT : I suggest that we may
sit for one hour longer. Quite a number of us
want to speak on the various clauses and we
want to suggest amendments and we would like
to have an opportunity to speak also.
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THE VICE-CHAIRMAN
ALI KHAN) Is 1t
House ?

(SHRI AKBAR

the pleasure of the

(No hon. Membor dissented)

We can sit for ouc hour more.
ting till ccven.

We are sit-

DR. K. NAGAPPA ALVA (Mysore® 1 I rise
{0 speak on the of Internal
Security Bill, 1971.  This isan important Bill
and it has got a special significance also at this
juncture in the histoty of our country, I may
even say, in the history of the world. In the
last few years and particularly during the last
two ycars we have been framing charges against
this Governm:nt that the administration is not
firm, the administration is inefficient and
particularly violence is increasing and there is
nothing like law and order positian or pence or
sccurity in this country and for this we were
the pzople anel there were others also who were
charging this Government for not putting down
violence with the firmness that it required. So
if we consider all the aspects of this peace and
security in this country, there is near emergency
and that has ‘ncreased all the more and the
seriousness the situation has increased
Lecause of the Bangla Desh problem and also
the refugee prohlem.

Maintenance

of

We had aggression by
China in 1962. Ve had war by Pakistan in
1965 and the two great Prime Ministers,
Pandit Jawaharlal Nehru and Lal Bahadur
Shastri, by their organising capacity and with
the strength of the people who supported them,
won those wars but now in the changed cir-
cumstances to-day I feel and I feel strongly that
this action of Pakistan in Bangla Desh is a war
on Bangla Desh and 1t is an aggression on tndia
and an aggression of the worst type. [tisa
conspiracy, it js an organised effort to see that
India gets confused with greater and greater
problems and India always cannot think of
security or freedom itself. T say the [reedom of
India is in danger and because of that, T must
say that this Bill has got not only ordinary
importance and significance but it has become
a historical necessity. Added t6 that this has
got special significance, it has got socio-econo-
mic political significance also because ifwe
thick of the man-days lost in this country—
millions and millions of davs—it is because of
the violence that is prevailing, it is because of
the atrocities committed and it is because of
the Government’s failure in its d «ty to curb this
violence 1o have an administration of efficiency
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and without coriup:ion. While all these
charges were framed by the Opposition and the
people of this country, the Government came
with the excuse that they have no powers but
considering a1l these aspects, if we want  socia-
lism. if we want eradication of poverty in this
say that eradication of poveity
without creating prace and
country. ‘That kind of position

counfry, I must
is
security in this
is not there now. In the changed
ces, again, vvhat is (he real position today in
our country ¢ When T say this T am saying .t
thinking of God and th's Ou fight
has been, particularly durimg the last two years,
to save democracy and Tndia. T feel that to
save democracy and to save Tndia it is neces~
sary that the Government must ke authorised
and should be given all the strength they
Tt
with

also sav

impossible

clrrcumstan-

county.

be  stiengthened.

need,  They must
better that we give them
this power. At this juncore Tomusi
what our fears 1 here
doubt, all over and  particularly
political parties that this Government will use

this power or misuse  this power 1o curb the

a chance

e todav, v lems no

aunong  the

political forces or political elements which are
against them. There are reasons for that.
P?tinfully 1 must submit that during the last (wo
years particularly the main job of the pariy 1y
power was (o divide, disrupt and destroy  the
other political parties and that attempt has been
going on. There should be a limut to all this.
Democracy can thrive only if strong oppositior:
par.es are built up in this country.  That kind
;)f opposition must be  built up. At the same
time it is very necessary that people who are
nut to wreck the Constitution of our countiy
must also be put down. Those who ar¢ respon-
sible today for encouraging the anti-social
elements, the anti-national elements, the smug-
glers, blackmarketeers and hoarders arc a
p:enace to this country. It is a menace. 1 must
say once again that there is want of firmness
on the part ofthe Government (o deal with
thein because of politics. 1 was pained to hear
just two days back one of the Mimsters saving,
while specific charges were being made against
them, that they are encouraging defections and
they are encouraging toppling of Government,
it was after all a political game.  This toppling
game is a menace, It should stop. What is
this game ?  What is this politics ?  Mahatma
Gandhi has said, politics bereft of religion is a
death trap. Are you taking us to the death trap
in this country ? Now, politics in 1his couniry

|
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is a game. Let there he that game.  All right,
we are prepared 1o face you, we are prepared
to fight you, but please see that the game is
played thinking that theic is God above us and
the people avd demociacy  are therc.
tefl you that they canno be fooled for all time
by slogaus and o1l sorts of things. You must
create an almosphere in this country, so 1that by

I must

the enforcement of (hese  laws you mainlain
peace. The basis of democracy is discipline and
ihe of law. ‘f'hat
coun'rv in any field of human endeavour.

rule not there in this
It
the question is now whether we should support
this Bill as a pinty, | have 9ot my own fears,
whcthar vow will entorce ths Bill properly and
contcth v thous disonimination, The way yon

15

have conducted yourself so far we are  not satis-
fied at all. But now the position  has changed
completely and we have to fight the ageressors
and this has become a menacing  problemt and
W are unven the opportunity,  There are two
amendments from our party, one amendment
requosting that che Bill may be sent 1o a S-lect
Clommittee. But som howy, though it is correcr,
At the same tinwe
the othet amendinent is 1o have this Bl
for two years. That is my amendment. 1 say
with all the sincerity and humility that ¥
command that this Bill sLhoald on the
Lam sure things will
mprove if you act corrcelly  and firmly, and
hecause of that I am appealing to you that the
limit of the Rill may be two years. At the same
time I must also understand (he difficulties of
the government. 1 am requesting you, I am
appeahng to the Government that solemin
promise and assurance are necessary that this
Act will be reviewed once year, and that
must be placed belore this august House. That
kind of assurance is necessary.

eel it may delay matters

ounly

not  be

Statute Book for ever,

a

Sir, somehow it luoks duting the discussion
in Parliament, Lok Sabha particularly, that the
emphasis uf meeting the situation is on Ppunish.
ing the foreign nationals, The emphasis is
more there, but T say it must be the other way,
Il we are weak today, there is no unity in  our
country, all sorts of people have been encoura-
ged and today there are people, as [ sajd before,
who are out to wreck the Constitution, There
are people who are  here in this country who
act as agents of foreign nationals. There are
people with divided lovalty and who owe extra-
territorial allegiance, Are they to be tolerated
any more in this country particularly at thijs
Juncture 2 Add to that the menace of
smugglers  and

these

adulterators,  hoardess and
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profiteers in this country who have brought
disgrace : not only disgrace, they have created
problems. I say such people and those people
with divided Joylty and those anti-social and
anti-national elements must be put down first
with all ruthless wess.  That is very necessary if
the administratiom is to be efficient and good.
Now, Sir, in this Bill you are saying that there
will be Advisory Boards. But about these Boards
my fear is that they should not be Boards of
your chuice only just to encourage people or
help some peoplc. T am saying that better
people should bt there, Committed persons or
commitied officials should not be there, and
thar is necessary because there is a kind of fear
among the politi-al parties also.

Sa, this Bill it a necessity at this juncture.
I must say that itis a God-sent opportunity
for the Prime Minister and the Government
under the leader-hip of the Prime Minister,
Shrimati Indira Gandhi, to be true to this
couniry and also true to democracy and true 10
the world and to see that there is unity in this
country, that there is strength in this country
and that that irherent strengih is growing. 1
must painfully submit 1o this august House that
during the last f w years spiritual progress has
been hampered ir this eountry because of the
violence and poli ics of some parties. Now it is
time for us to risc above petty things and tell
the world.

There are miny things 1o say about this
Government, their failures, their faults and
their lapses. But I must also at the samz time
say and appreciate what has been done. One
thing that I appitciated most was the hanning
of ovecflight through our country of Pakistani
aircraft from West Pakistan to  East Pakistan.
That was God-sent.

Sir, I must sa about the Minister who is
piloting the Bill—a very good son of a great
father~—that I have found that things have
improved to a considerable extent after Le took
charge. Now, it is for Lim to see that he gives
a proper assurance to this House, sees that there
is no discrimination in the implementation or
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in this country, we must safeguard our frontiers
and our freedom must be preserved.  And for
that, once again my appeal to this Governmeant
is, act, act, act in the living present. 1 must
say also that something good has been done by
this Government for gathering world public
opinion in our favour. But what has happened
all the while is that the venomous propaganda
and publicity of Pakistan has been to condemn
us before the world. Now, things are gaining
ground. And onlv if we speak the truth and
act with strength, the other countries of the
world will appreciate our action. That is why
it is necessary that this Government must do
everything possible to clear the doubts among
the people.

Finally, Sir, I wantto say one word and
that has been a complaint and a charge against
this Government, the misuse of the Government
of the radio. This mass communication
medium, which is for educating and enlighten-
ing the people of this country about progress
and development and for political awakening,
has Let itbe used now to
awaken them to their sense of duty, to build
up this country to be great and strong and also
to see that anti-social and anti-national elem-nts
are weeded out of this covntiy and shown
their place. Thank you Sir.

been misused.

6p. M.

=Y S@wg QY : AT 3 AT
i wdiaw, T g WA, T a9
g1 & J § zo fadgw 4 anEg
FIATE |

»ff TI@ACEmer ¢ F19 G @r g7
gRISAIET aewy ar gfafEmaey ?

sl sitSag anay @ F ATTFHT FWATIAT,
wod AwafEm A gmAA, oo Am-

- wlEa W & g7 qamrsEE A fagdngr

the enforcement ol this Act, sees that there is

g WA S A A W ge w1 faar T

no more of violence and there are no traitors in
this country and that there is no discrimination
whatsoever. Sir, I would once again ask him
to give that assurance. That assurance is very,
And Swami Vivekananda has
said : ‘‘Arise, awake and stop not until the
goal is reached’. The goal for us is this
country is that we must build up democracy

Very necessary.

| qradia a1g9 YALET GRS, 7 #A W

fadas % arég FI @ § wafF AR

frarl &1 &t wiflwT g Awgd & a1
sigrad &, uadfas aifzar F St aigeA
& o& fau zq fagas &1 geAwrr adr
frar swtmmr 1 SfEa o ==Ew F oW
grg &t A faar wxg & W1 kT z@E
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[t st@wz awsh]

AT aTg T FAT T & SHARE F AR
g &Y U 1T 9T 4 qE®L AN NI |
T A A F foagr | o AW @ AW
FY gTHA FI § 97 9T FE AT BT |
AT qA g4 T F AA AE FL A
Qar<i ax fo@r g & A gm A@AT
&1 I ag ¥ ave fgegead ¥ arw A1
AMTY AW &1 FF OEAE AT F
uden § fym#r g qreeaed Fg §
T 35 for gu gad oifedt & awr @ &
St #g4 qT Y fasAr aiw zafag & 99%

g ¥ it T Adr FEAT T8 | g A |

ST AT SAHT & AT Fgi A gL wEW
AT g @R # A A A9 FW YR
FT AGAT § | I GLFR Zq4T FAARL
ZaHT 3aAT a9 arfady g fF uEr faae

snaFt gfqar & w7 @ faostr 1 dar A+ T

gs & ATIST W, 34T GT@d NFAHE ady
g8 &, SE AT 9%E FEr g A gwd
a1 @A g1 AR ST ® & R
EATT JAT J@AT &

»fy Tt ¢ Jar &1 frega sfE
TH UFe 7 |

sft sitewg arelt : at # 53 3 § 6
zHifdae & zaaT o F19 WP § | UF a<al
FI q%T § A&7 AT AMEY | FHESAT FT
o gorr | e avg @ gt Wl e ey
% TS(E dgl ha gT ¥ AT AT FIE
T, O F 99 ¥ 9E gL g A | A T
forg agf gslr ats T g T |

Y THANAW : FITT ATF ST 7
q 7z $g W@ g fF § @@l AT qgwd
g off a1l ot §1 z@F SHAEr AN
FAT AT A ATOT FT P gSrTerd &% 7
Y 55 Fre s v ..,

IuaATede (o AFE qS @ ) ¢
HTIFT ATZT ATF HIET 54T § 7
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st TrsATaan ;- A MANE ATHT FE
®EE g A & 9 SR ;AT
F @ ggi A & o Sy gmeA #1A
Tollell 3w 30 Y &, argd wAsl A, Al

| ¥ @l 9T 9g YFE AN g1 | T TG
| I 9T 1 &) A1 ag Y@ W & aFar
| &1 ot are St § Az wAAT Sgar g
f& oY &= agi & 9 g1 A fowad AT
FT AT &1 agt gaw w0 fgur qoAdr w47
g0y st w1 fogare &9 ar 9Ew!

frdt gad FadT § T QA

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : This is no point of order.

o Mewg AWy : § Sa@ FWdT g
qEAANT FIEIIIET AZET, TOF] FEA
F1 TEIF TG0 AT 3fFT 9T 1w qrgag a0

frara oz fsaswaa garm @ 37EiF Far ar
- Fiw @igd fafsed dad # #8 g@ ¥
| gFcies e @3 Fg & Afe dfed
FAET AT AgE 1 Fgl o1 fF q2 H g &
TAT Y T H a4 g9 AT qC Ay
AL T | AT FIT AIGT 7 IARI Fgl AGY |

it vRAteae @ Fgr qfsd wavgaT
AT A To T F agl IaF1 W@ar fzar |

i Mawg TS © Ao ofeq wanEs
Are dg® AT 3fu St fgx g7 guaEx
T & |

o TwAE ;gAY fge 9z q§
qar &, FFE a1ef 9T g §

IeANETH (S wwax @t @A) :
AT Y, AT gH US| HIAT |

=t sheaz arst . AEAT aigg AT
4 AT, @1 & FZ @ AT 5 fag gt
S HT & g g g1 gane faw MR
Fwg 5 qdf DT A aw 2 W aew
| & 5 afed o afewnt dm § aar gy
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W& | FAR BRAd aF & FEFAT 41
ar w § fmwaeE ) gw us wwal
AY A ¥ vAwr feAemd e faan,
wET FT faar w1 gag ¥ @ Fe 2@
AR EIECIR IR ER I e -
TE 1 AT Fgar & &z wwwr
FAAT 2 T gAX AMTAT FT AT
fear 1 gad g fs A & a1 g ?
TS HISY F a4 & W@

IqaATERE (it AFET wS @ )
arsht &Y, g fera qe a@ifad | @i %%
¥ 3q Fraq a1

Wt sfews aet: 9 SedifEdaT
WHE L R TSALEAN ST &1 32TZ FLA
g 1 3% WY SrveE w7 wfawe )
# g Fg W1 AT BF o1 qHT H W o,
TS ATATH § 77 14, AR § =9 W17,
AMPT ¥ T 9, g ¥ 9w 99,
qfemdy g9 § 3w s, fage § owW
A AT FAA ATIT § T3 0F @ 3 %
by wivawi g7 swg &, w@r wifea g,
qIATEAT Tt § L.

N g garE (fagw)

g g |

off @A qISAY ¢ qF TS FT A% AL
ST AT @AW E, IW A AT T
gay g ag 48 g fo o awg o wieat £
AIFEY AT ASE W AW &3, UFAUAN
o Fy Tt Y garR Ay oY, =g o wiaE
¥ ofr 3FF 39 arardr A qI§ F T A
T H AT AT 4 AT 1942 F e
# gy garfa®wT #37 & o qq St #
qd &1 FW FZN A | AT Q7 AW A
SHEAT #T qT FEA BT AT ATHFT |
Fea £ & SHEAF g g W@
TMAN F gaAk N ag @w g S 5 fea-
I AW AWl Al W R E, FE Q@ §
T o7 a3 F1 AT FT Q& | AT AT

: ag |F dr
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I FN AEEA 21 Mg gafan ward
T, @F AT E ¥ ow arg a8 EeT ar
THE g fAwaT Uy am agf 8, afew
7z & B oo afiet gma § 9% Sred
fagre & 2% gk, S Qaver aw=y A 2
sgt & oag 7€t faar & fF Al gwm
JYTHT § | AT Ay AT Y, wH A AT
ST AT Fgy &, ofr ardf wadr 3, frower
g WTAT § Wik orw famw fad
AFFATHL,

W ARATAN © Tz JAGIATT LT
T Fgaarar —faer A arg wrg |

off oW avsl @ TaH gw WY AR
g a1 97 Annae &1 gaier fear Sfea
AT AR IAH A AWCE ATIEY Av
qgTE H gW AN § gflaq gars, TWIF
A ot T IUT X g AW ol gw oA
FE F% I AT TG, qIE A 41 gEWET
I3TE, 26 FATT BRN gHIY AT B F
A3 7 T g7 afrad e oy g7 vl
FY I & AT ATAEY 97 @A g I
ag ¢t foear &Y a1 g | a9 79 FET, A
qIET qr g=q g 1 qraz ar fear wm,
yrfedeq o fawer war— fFaay &1 9s27 ?
A9 7 AW fFaT g TR AIgT AHA
qT Fes(1 fFar gar 8, @ifweAra ¥ fRaar
FoAT FFA1 AT & | 4 qF ATq qg FeAT
g5 9N T9w A ST v qF A
£ feafs &1 QA1 W F goreE A 9%
FZged, IMF iR F g
S AT grn 98 T fad w1 owRdd
FAMM | HAT GaY SATQ AFAIG 0ar &
sAafaEi 9%, 1 Fgq § gT AR g &
wrAar § 3wway g, Wk frgaaad ¥ )
7z & gy & | ofF sadr fuwnE g
garr AEAy oY IR 9Fg fear 9 g |
Ay Foff St & qray g7 A Y frw w@n g

FIT TG AT AT FY W H QA 12
qrE@ AA H EER Ak 9% o sng A

JF A g ?
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sttt amf (wed waar) o At S
AT FY Ay §-fagar fog arig @,
19T Fg AT

wff Mewg awe ; arg qot & R H
9% U, FIS ATIRT FEEG HT AT, A
T ATRY gEET FT A7) z@fAQ A AW
afFT #1 W3 agIAr §-AW A ATAEY AT
T Y @rfaT &, 1T qIEHY gAY, g9
WY S AH T A g Agl, AT HIA
Fifay, femwdr & At qv qgq Fifew )
d1 3w ® WY 3@ aTg ¥ UAIAEH §, SR
qFed & fAQ uw a9 qF &% 97 Wy 2,
IAF! A1 AT T JF qSAT 9T AMET |
wfr gt fF st azedt F Fg7, o Hear
A Fg0 M q Y Fgar §, ag fadaw Iga
FAAR &, FICF GEHR A9 T FT 47
ggdl &, WSATTAT A7 W Hg I@dr -3
wq "fears & #ig qgA AT & at R
T AT 2, AT AT FT aF § 7297
7 foay g @ w@ § dR o At oA
T H AT @i AT F | ST FRHR AW
F AT F A 9T WYIAT § AW A
ATATEY FY AT HF FT gHAy ! adfy 17
gATT AT T &5 AT F g3 §,
Frafie 7 fgear orfeqm@ & g A @,
agr F7 feafg sft sy &, <191 3 &
oz aR) fergeam H g Wi zE aw
WY gea & o1 fgrgeam & wwe agh agrg
F1 AT F @ E-AMBE & Ay g, A
Fam g, MR d Jy g, A AT ol
qifpeard FF & Wi arrsIr A Sy
TEAE | I@ AW F ged I IFIA A0
TAELT & 1

afT FTST WA ar@ w1\ AT
aw #1 afefeafy seT Qe 21 7€ & f7 aw
FEAE R A Fo A8 frar ) qfaarn-
ez ol ag FE ¥ A a R Fad g
fF gn 37% fae g5 #3 ) &) afz v
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¥ez ¥ AT |gAT & T 3EY qIE § -
wF WY at ag feq g Ad o7 SwAT
Sgar & At | S F qatwE H ag
fadas @mr o w@r s AT zafer @
o €, dfeae €, @S § ag A
Wz $ 7w fadas 1 9| F, W AW
FY 9 39 FY qAEY FT FAAT FAES & |
S oSE-AEY & @I WA Aqgy &
qifiFEd & A1 IAFT AR & 9 fAdy
gA guAm For | @t @@ g RS
Jwvad 2 9g zAd §9dF FY | gafeu
zg fadgs 1 ar fagrag s&d § &)
7 qeFR ¥ us fowrgg s fF ag a
FAw AT W@ § 1 WA F N ATY gAR
fergeana # & St Avsit-arsh 1 fAnaw &3
g ag ai o forg w & AR fegeam
§ fF qrely gaTy AGAT 2 1 (Juterruptions)
ATy A FF W E, F AT AT G H
faasr #T @ &1 o AT T gH Wy wF
gl aaar 3 e qoF 9T i IT 9T | &)
S TH qYG F aTd § IAF @A & fqu
T T I AT ATIAET AT g9 F
fag ag &0 &1 3@ Grw & afy S
R F TAAFAT AIeAAT F1 faqA gqAT F-
& fasa grft, oF I 9T § (17 F@A—
T AT FNT F 985 gA! gfaae =rfge
a gaw fou gm guad § wew ¥ O
AT g AT FT AME FT | AT Y avg
F gare afFa, sig gz = WF @ik
z fagas &1 faQg 9 AT o9 5w
faq &1 quaT &3 Fafs ¥ orqar amw
faarzd #ix zafde ¥ ag fAdsy swEr
FigAr g 5 ong z3F AQw T T 8w
TR W Agar A A faed | gay e
X A fr@my 28 qwg e & g
Aaga IfAq 3T 3@ FF7 IW A o7 qeq
Hiz §, 3% 39 w47 & faw gm fyw
w1 qda Kifed o fF aga § 9= §

TA TR & WA AT faqw F1 gudq
T E | 97 fgeg, 7 e 2o
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SHRI BHUPENH GUPTA : On a point of’

order. The hon Member spoke on a very

nasty Bill and he ended his speech with the
slogan JAI HIND. He has thercby defiied
this great slogan. He should not have done it.
He should not have associated this great slogan
with this nasty Bill

SHRI M. R. VENKATARAMAN (Tamil
Nadu) : Mr. Vice-Chaivman, first of all 1
want to register my very strong protest and
condemnation of the Bill which is now being
brought forward by the government. This
attempt to bring forward such a Bill was there
cven last year, but we all remember that due
to the opposition waich such a Bill evoked that
idea was given up. But now the hated Preven-
tive Detention Act—that Act which provided
for the detention o people without trial, that
Act which can even deny such a person put in
jail without tiial the services of an Advocate—
with a new name called the Maintenance of
Internal Security Act, is being foisted on the
country, This is the first big prize which, with
its tremendous ma)rity the new government
has got after the mid-term elections; it is
offering to the country in the place ol promises
of a different kind which were made Ly them
at the time of the mid-term elections. What
was then promised v as socialism and what was
promised was a gooc deal for the common man
But what has com: about is this Preventive
Detention Act. Aftes the new government is
formed, this is one «f the important enactments
which it has brought lorward, Now, in one
way I am not swiprised, because what the
Goverpment is doing is of a piece with what
it is doing generally in other aspects, in other
matters, as well. Wlat T mean to say is that
this Acy is part ar<dd parcel of a particular
policy which the Government is pursuing.
Like some of my friends like Mr. Goray or Mr,
Bhupesh Gupta, who when they talked, were
able to say by way oi appcal to the government
that ithey are doing a very wicked thing, that
they should not do it, that they are not doing
democratic things; and that they should rather
give up. I am not in a position to say all that,
I know my Congress friends, the ruling Cong-
ress friends and I know my friends on the
Treasury Benches much better than that. They
are able people, they know what they are doing
and they are following a deliberate policy and
it i3 not an accident that they are bringing
forward this Act. This has to beso. Inthis
country, the Congress Party widely advertised
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its policy as socialism, but in practice it fails
to do what socialism scientifically demands. I
do not ask for socialism of my conception or
somebody else’s conception or anything like
that.

Sir, socialism i» a science, Just as today,
when the earth has been proved to be round
and if somebody goes on saying that it is flat,
he will be just laughed at, he will be discarded
and his calculations will go wrong, much the
same way, in respect of socialism, if it is 10 take
place, there is a science about it and it has to
be brought into implementation by some care-
ful, graded but vital and unavoidable steps
and once you don't do that, then the talk of
socialism becomes merely socialism on paper.
Then, what do you do ? Social science tells us,
modern social science tells us, that in the absence
of socialism there will be no vacuum, but there
will be capitalism, there will be feudalism and
there will be the earlier stages or the vestiges
of the earlier stages of society. In a country
like ours with the hig backlog of backwardness
which the long British rule left us, we had
»lmost to pull oursclves Ly the bootstraps and
develop in a modern way and in such a country
Iike ours, we think that there is no other way
except capitalism, Whether we think so or
not, our practice now is no other way but
capiialism. We call it sometimes mixed eco-
nomy or we call it sometimes public sector and
private sector combined together with the
administration of the Government. I dare say
that there are many friends in the Congress
Party, even in the Congress Party, who
honestly believe that by the swengthening of
the public sector the private sector will gra-
dually get weakened and then eventually the
way to socialism will be opened up  Itis quite
likely that they think like that. But. then, to-
day 25 vears have after all g'ven us some
facts of economics, which have grown. At any
rate, in this little speech I have to make now I
cannot go into a detailed discusiion ofall the
econonic changes that have taken place dur-
ing the last 20 years. I will only say that it is
more or less accepted that some big capitalists
have grown. I am not here to apportion blame
on this person or that. I am stating certain
hard facts. Some big monopolists have grown.
Some big feudals continue to exist. Some
others jomned hands with capitalists. VYoreign
capital, far {rom getting ot of the country, s
quitc safe, and it is being invited. I can tell
you that our present Indusirial Developmont
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Minister is also credited with saying that
foreign capital is welcome ; the climate for
investment is quite good in our country for
foreign capital., Therefore, in our country what
has happened is that with the best will in the
world, it has served capitalism which is being
built up. And it is not the mistake of my
friends in the Government of today or the
leaders of today. This is a twenty year process
which has taken place. We were under the
British capitalist rule. We waut to go to
another sysiem, more suitable to our country,
to our poverty-stricken country. But we have
still not moved out of our old moorings, how-
soever much we mav talk of socialism, domo-
cracy, progress and all thaw. On the other
hand, in the last 20 years our capitalist class
has been able to get the best out of the politi-
cal power which we got from foreign rule.

Let us help to do three things. We have to
concentrate on three things if we are serious
about building democracy and socialism in this
country. What are those three things ?

Firstly, foreign capital has got to be curbed
Foreign capital has gut to be taken over. If
you think seriously about the world problems,
you will find that compared to the poverty-
stricken lot of our 55 to 60 crores of people,
a handful of foreigaers still are trying to exploit
our country, and a party to that exploita-
tion also are some of the big monopolists here.
This is certainly impermissible. It is not a
question of whether you like me for saying it
or not like 1t. But I have to say a hard fact.
If my country is to prosper—I want my
country to prosper—I will put it this way. I
want my Indian capitalism at least to do for
my country what the British capitalism has
done for Britain and what the American
capitalism has done for America, to build
their countries even as big capitalist countries.
Are they doing it ? No.

Quite a lot of patriotism, love of country,
etc., is being preached to people like me and
the common people. But then in the last 20
years what we have actually found is that
capifalism has been sought to be built. And
how could it be built ? Thisis not the 19th
century  which 1s the hayday of capitalism.
This is the 20th century when  half the world

has already gone commurist and socialism
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has demonstrated itselfas a better system in
some big countries of the world at lcast. And
pow you want to build capitalism ?

T am not a person who is dogmatic. I am
not dogmatic about saying, for instance, that
capitalism is not good in any condition, in any
place, at any time. No. If it can succeed in
our country, I will be the last person to raise
my voice against it. But has it succeeded ? It
has not succeeded. And ii cannot succeed at
a time when the big capitalist powers are
facing a crisis.  There cannot be a bigger
capitalist power in the world today than
America; [ hope you will all agree.

And what is the position today ? After nearly
seven or eight years of war in Vietnam, after
the Negro problem,and after the industrial crisis,
1 see there, they are unable to scll their goods.
They are facing a crisis of a serious nature.
But two weeks ago, the Newsweek, an Ameri-
can magazine, has come out with a statement
that the Chinese offer to buy planes in huge
numbers is now being welcomed by the big
aeroplanc manufacturers in  America. (Infer-
1uptions) Nobody else would buy them either.
They don’t mind now talking to and trading
with a communist country like China. Now all
talk against China and no trade with China—
everything goes overboard. Now, a country
like America itselfis in the doldrums. And
you know what is happening to Britain. Once
upon a time, when I was a boy, I was taught
that the sun never sets in the British Empire.
Those days are gone. Today Britain has to
wait as a supplicant for entry into the Euro-
pean Common Market, The other capitalist
countries of Europe are in a position today to
dictate whether she can be allowed to become
a member of the European Cor.mon Market
or not. Now my whole point is that capi-
talism had a period of growth and dominance.
If we had attained our indcpendence long
back, perhaps we would have become a very
big capitalist power now. Now, at a time
when capitalism is decadent and is facing a
crisis, when its growing stage is all over and
when, on the other hand, socialism and com-
munism have taken place in many countries
of the world, you want to build capitalism,
And you won’t succeed. That is why 1 say
that there is a contradiction between the talk
and the practice of our Congress leaders and
of our Congress Government, They must see
that we are about fifiy-five crores of people
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and we are not a small country and that ifin
our poor country there begins a revolution,
the revolutions in Russia and China will pale
into insignificance. Such a change may take
place in this country. Today the great majority
of our fifty-five crcres of people are poverty-
stricken, and somehing has got 1o be done to
end that poverty, Batit cannot be done in
the capitalist way. But unfortunately facts are
facts. We have toface the poverty of our
people and the pcople are pressing for its
removal. When the elections come, you make
seme promises (o tl em. You have to tell them
something at the time of elections and you say,
“We will give you socialism.” You tell them
that you will bring about socialism because
you have to get their votes. But in practice
you want to build capitalism. Scientifically
socialistn means pubilic ownership of the means
of production, not your waist~coat or my

fountain-pen. It i- the mills and factories

which produce the articles or commodities of

mass consumption.

SHRI R. T. PARTHASARATHY (Tamil
Nadu) : Itis the Preventive Detention Bill
which is hefore the House. How far is the
economic crisis in America or elsewhere rele-
vant to the Bill under discussion ? Will the
hon. Meml.er please cxplain?

SHRI M. R. VENKATARAMAN : I am
coming to it in the -est of my speech. Now I
am wondering whetler my friends are renlly
serious about findirg a way out for our
country. I am not attributing any motives
to you that you want to coruer me or interrupt
my speech, It is my duty not only to criticise
Government but also to tell you that because
of the methed of building capitalism in
practice, monopoly capital in the private
sector is growing and the poor people do not
stand to benefit by it

You talk of socialism on the one side. Then
naturally, what may be called double-talk
comes or atleast the accusation of double-
(alk comes. The Con zress to-day is faced with
a real dilemma. It hasto feed the 'people.
It has to give employment to the people. It has
to build ihe economy further on the one hand
and on the other, it is unwilling to give up the
capitalist way and it is unwilling to tllink. in
a new way. I said that three things are im-
portant so far as my party’s assessment is con-
cerned, They are, for-ign capital, big feudals
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and Indian monopolists. You nced not touch
the middle capital or the middle land holders
or the rich peasants but without touching the
foreign capital or monopoly capital or the big
feudals in a firm and definite unbesitating way
you cannot improve matters. It is not that the
Congress Party is not talking about these.
It is not that the Congress Committees are
not discussing these but when it comes to
actual practice it is drifting in the old way.
If you do these things. then vou can feed the
people of India, and you can give them work.
You cannot build Tatas, Birlas and the big
monopolies or some 75 big families as they say
nor can you go on collaborating with foreign
capital and invite foreign capitalists saying
‘India is a very good climate for your invesi-
ment, you can get big dividends in Indija’.
At the same time this talk of socialism becomes
merely something which fools the people. The
people are taken in. When they wake up, they
will wake up with great anger. That is all
that I can say.

You talk of socialism but you talk of ita
little less now. In the interim Budget Mr.
Chavan was asked why the word ‘socialism’
was not found and he frank and forth-
right. He said ‘Somehow it did not strike’.
It is not an accident, riends, that Mr. Jagiivan
Ram our, Defence Minister for instance says—
who was the President of the Congress till now-
that it may take 50 vears for socialism to come,
That Party that is ruling the country, the
Congress Party  the Party which is coming
forward with this Rill, is itself not clear that it
is in a position to implement socialism te-day.
That is why I say that unless foreign capital is
controlled you cannot improve matters. T see
no step towards that. Foreign collaboration
must stop. Other countries also have taken
help from foreign countries but not under the
terms in which we are taking. About abolish-
ing feudalism, there is so much of hesitation to
touch them. So unless that is done there can
be no question of regally giving lands 10 the
poor peasants. All sorts of jugglery and mani-
pulations and adjustments may be thought of
but those days are gone. There arcno text-
books to go by. We are a very big country,
we are a country with several countries almost
inside it, several provinces and linguistic
recions, taking many languages distinct from
each other, each not by a few hundreds but by
a few crores of people. This is also the wonder

was

that js India, the splendour that is India and



159 Alaint nance «f Internal

[Shri M. R. Venkataraman]

at the same time the diversity that is India,
Out of this diversity unity has to be built and
{he bulk of the people are poor and for this
without a thorough-going different policy, such
as a policy ol controlling foreign capital,
monopoly capital and abolishing of feudalism,
there is no question of socialism coming up
These you are not able to do. The
people are getiing discontended and disgrunt-
led. They are going to hold you to your
promise in the last mid-term elections. In your
own discussions you quite often say : ‘If we do
not do something, the people will not leave us

near.

easilv’.

You still continue in the old way. On the
other hand, these old policies begin 10 affect the
people. The people begin to resist those policies.
Then you think in terms of somehow finding a
way of economically satisfying them, which,
according to me, can only in  the
socialis! way democralically, but in the old
capitalist way. That does not solve the problem.
It aggravates the problem, The result is pecople
resist it. Then, willy-nilly you go inlo the
habit of thinking that it has to be stopped.
Repression is resorted to. To control the people
you put a stopper on them. Who are the
strikers ? Which is the political parfy which is
asking the people  always strike and
oppose the Government ?  Then, you want to
link production with wage. You think of a wage
freeze. You think of reducing things. Just now
1 come from a placc where they are reducing
{he number of medical students. You will reduce
the siudents.  Unemployment is growing.
Tducated unemployment is also growing. No-
Lody todav is in a posilion to say that the next
generation will live in this country with a sense
of security. That is why. ..

bhe done

to go on

SHRI K. C. PANT :
is no unemployment.

Amongst doctors there

SHR1I M.R. VENKATARAMAN :
Pant, I did not hear you.

Mr.

SHRI K. C.PANT: You mentioned doctors.
To the best of my knowledge there
unemployment among doctors,

is no

SHRI M. R. VENKATARAMAN : I do not
know that.
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SHRI MONORANJAN ROY (West Bengal):
Among doctors there is u~der-rmployment.
It may be that all the doctors may not be
unemployrd.

SHRI MAHAVIR TY AGI (Uutar Pradesh) :
If the doclors are all empioyed and if they are
occupied, then T must say that the heaith of the
country is going down.

SHRIMATT PURABI MUKHOPADH-
YAY (West Bengal) : There is no question of
unemployment among doctors. The only thing
is they do not want to go to the rural areas.

SHRI M.R. VENKATARAMAN : M.
Pant will bear with me that if things go on like
this—I mav be wrong——there will be unemploy-
ment, if you have followed me.

SHRI K. C. PANT: T have been very
closely following the trend of your argument
but I did not want to interrupt you.

SHRT M. R. VENKATARAMAN : Ttisall
right. What T am saying is this. There was
unemployment among the illiterate fifteen years
ago. There was unemployment among the
SSLCs ten years ago.  There has been unem-
ployment among the graduates for the last five
years. There is unemployment amoung cngineers
in the last iwo or three years. Unemployment
among doctors you say is not there, but it will
be there. It will come, because things are not
done in such a way as to absorb all of them.
You do not hold the price-line.
have a continuous and
unemployment relicf.

You do not
increasing form of
Take, for instance, what
is your crash progromme of unemployment
relief ? They think that the sum of Rs. 50
crores is enough. How much will it come to ?
Mr. Sheel Bhadra Yajee, it will come to Rs. 4
lakhs. There s a Tamil proveb which

: says
this. (Interruption). 1 do not hear you.

THE VICE-CHATRMAN (SHRT AKBAR
ALT KHAN) : We have to finish at
o’clock, Let him finish it.

seven

SHARI M.R. VENKATARAMAN: Itis
time for me. If you put asafoetida in the sea,
it will not change the saltish natur.. of the sea
water. Thercisa Tamil proverb for that.
Like that, with this unemployment relief, do
you think that you are changing the face of
India ? Whom are you trying (o bluff 7 How
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long will the pecple put up with it ? They will
fight. You knowit. Our leaders and the
Government leacders know that the people will
fight and they arc preparing the wav as to how
these fights can bhe controlled.  This Bill is one
such thing being forged 1o keep the people
down.

Therefore, it i, going to be used. I am not
at all taken in by the theory about Bangla
Desh, this, that a:d what not. My point i<
this that the Conaress policy continues to be
the same ; from tie first P. D. Act which was
enacted in 1950, Mr. Vice-Chairman, vear after
year the P. D. Act has been renewed, Only last
year it did not gt passed because there was
opposition and re wstance to it, and  they were
not sure of seeing it through, This year it has
come again and this is Congress democracy.
This is a country which cannow be ruled with
elected Legislatures and Parliament. Rajva
Sabha, Lok Sabh:, adult franchise, the claim
to be the biggest democracy in Asia, etc., all
that on the one side, but on the other side Con-
gress wants to rule the country with the P. D.
Act.

(Juterruptions)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) :  You have spoken for half an

hour.
SHRI M. R. V .NKATARAMAN : 1 have
not finished. T« ill continue. Now [ will

quickly cover th- ground, but ‘let not my
friends interrupt.  Now I wanted only to make
this point that Gongress democracy could not
rule our conntry for the last 25 years,... ...

{Interyuptions)

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Or ler. please. No interruptions
will be allowed.

SHRI M. R, VENKATARAMAN :  Let me
finish quickly. T wanted m-rely to saythat
this is the genera) thing they have been doing,
1t is not as though it is suddenly coming this

year, From 1950 this P. D. Act has been with
us. Last year it was not there. Now it has

come. Therefore, T say it isdue toa certain
policy which we arc following and it is not just
an accident.

The second point is, what is the emergency ?
Is there any emirgency for suchan Act ?
Because there are st many oth=r laws. There is
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a Parliament. There is 2 Government in the
Centre and in the States. Yet why this unusual,
extraordinary law ? If it came to a question of
emergency, there are special provisions in the
Constitution for such a thing. Is there any
such necessity ? My humble submission is that
there is no such necessity or anything like that.
This citing of Bangla Desh I am not prepared
to accept.  This Bangla Desh Lusiness has baen
made amess of this Governmznt. On the
Bangla Desh issue all parties supported this
Governmant. All parties wantzd the rec »zni-
tion of the Bangla Desh Governm-=nt. All
parties waated arms to bs given, help to be
given, and oa hat the policy of the Government
has bzen bankrupt, and today Bansla Desh is
posed hefore us as the isste which make; this
necessary. My, Goray has made this point and
[ do not want to claborate this further,

THE-VICE CHATRMAN
ALI KHAN) : Thank you.

(SHRI AKBAR

SHRI M. R. VENKATARAMAN : T haye
not finished.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Mr. Venkataraman, vou would
be cutiuing short the time of your friend, Mr.
Niren Ghosh.

SHRI M. R. VENRKATARAMAN :  Ifyvou
rely on the people, with the help of the people
these things can be tackled. There is the
Foreigners Act, there is the IPC, there 1s the
Criminal Procedure Code. There are all kinds
of enactments which can themselves be snitably
amended to deal with this thing ‘This Aciis
not necessary at all.

So, my point has been mainly that ynu have
taken no action at all for price control or
unemployment relief or ather things. And the
problems are growing, not ending, you do not
know what to do. In spite of the 325 member
majority the Government feels that it is sitting
on a volcano. Yes, it is sitting on a volcano. I
can quite understand the intensity with which
Mr. Pant today said that the telegrams that he
received for so many days upset him. Yes, ours
is a very big country ; our problems are com-
plicated. Therefore my point is, the method of
using such an Act thinking that you can save
the country is not what should he done,
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Lastly, T would say this, Ido not want to
1alk in the abstract, I want to talk from past
experience. May 1 know how these enactments
were themselves used ? For instance, in 1949 it
was used against Mr. K, Ramani who tll the
other day was a Member of the Lok Sabha.
Do you know one of the grounds on which he
was put in prison ? It was that he instigated the
peasantry to demand an official measure 10 mea-
swe the paddy. What the landlords were using
was half a measure. For that he was detained.
You know that in Kerala on the eve of a no-
confidence motion, the leader of the Opposition
was under this very Act put in prison. You know
that in 1965 when the emergency was declared,
there were a whole series of arvests of leaders
and all that, affecting the opposition parties.
So, my point is, however much Mr. Pant or
anybody else on behalf of the Government may
say that it will not be abused or misused—they
say, though, that there was really some misuse—
1 say that generally there has been so much
misuse that I am anxious to warn this House
right now about it. For instance, even in 1964,
most of us were put in prison saying that we
were having Chinese sentiments. 1 want to say
that we are second to none so far as defending
our country and supporting the measures of the
Government {or the defence of our country are
concerned, and we passed a Resolution to that
effect in 1962. That is well-known to the
Government. At the same time, what did we
say ? We said that while we would be with the

" rest of the couatry in defending the country, we
must have a political settlement. And we were
made fun of, derided, called traitors, put in
prison. Now, this Maxwell book has come.
Many of you may have read it. Today at least
will the Government be gracious enough to
offer an apology to the Comamunist {Marxis()
Party or the people of this country becaunse
some great wrong and injury were done to us ?
The point is, however much you may say that
this is not going to be used against political
parties, this is going to be used against them.
This is our unfortunate experience. I have my-
sel{ spent eleven years of my life in prison, five
to six years under the British regime and four
to five years under the Congress rule. That is
why T am saying all this with a sense of respon-
sibility. Iwant Mr. Pant to know how it can
be misused even in small things. Mr. Sanvyal,
a Rajya Sablia Member (rom Bengal, belongs
tomy party. He is also a leading Advocate.
Ouly the other day when Syed Badrudduja
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and somebody else were arrested, he wanted to
interview them as a lawyer and also as a Rajya
Sabha Member. The Superintendent of Jail
asked him to come. When he came the Home
Secreiary of the Bengal Government telephoned
and said that the interview shouid not be grant-
ed. However, he promised to write a letter to
the Government. Uptil now nothing has been
doae. Even a Member of Parliament from
Rajya Sabha cannot go and sce a detenue.
Lawyers cannot go and meet him. Therefore,
once a free hand is given at a time when
there is no emergency, ...

THE VICE-CHAIRMAN (SHR1 AKBAR
ALI KHAN) : Now please wind up.

SHRI MAHAVIR TYAGI:
more comfortable in prison.

You will be

SHRI M. R. VENKATARAMAN : Yes.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Now I will call Mr. Mani.

SHRiI M. R. VENKATARAMAN : I am
finishing. Please give me one minute, If [ have
nothing more, you can depend upon me, I will
sit down. There are many points which I
wanted to dwell upon but there is no time. I
will take them up some other tim=. Mr, Tyagi
is also very angry with me. The puint is this.

' Unless there is a change in the policies of the

}
1
|
@

Government, this sort of measures are not going
to hring relief or are going to change the situ-
ation, On the other hand. people will resist
this measure. T have my apprehension, why,
almost a certainty, that-this Act is going to be
primarily used against a party like mjue,

SHRI P. C. MITRA : (Bihar) : Certainly.

SHRI M. R. VENKATARAMAN : Yes,
I know but not for the reasons you begin to
describe to the people. (Time-bell rings.) Two
minutes, Mr. Vice-Chairman. I have finished.
The mid-term elections have shown that in
Bengal, in Tripura, in Kerala, where our party
is considered to be a force among the people of
the State, we can stand up to the challenge of
the New Congress. You wanted us to get out
of your way. But you were unable to do so.

THE VICE-CHAIRMAN (SHRI AKBAR

| ALY KHAN) : Please,

SHRI M. R. VENKATARAMAN : You

have everylhing to be afraid of our party. Even
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so many were pu: in the prison. Even today in
Bengal hundreds of our party men are kept in
jail under this Ordinance, I can understand
vour anger agawnst us. (Interruption by Shri
Sriman Prafulla Goswami). Will you sit down ?
Ti ismy turn tocay. It will be your party to-
morrow and othcr democratic parties next. I
am glad to see sc many parties joining hands
with the New Coengress in the mid-term elec-
tions are opposing the measure today. (Tims
bell rings) Therefore, 1 should say pass this
measure here wi h a majority now. It has al-
ready been passed by the Lok Sabha. But the
people would not accept it. The people will
unite and fight it : nd see that this Act is repeai-
¢d. There is no doubt about that.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Mr. Mani.

SHRI M. R. VENKATARAMAN: Just
five niinutes. Tomorrow we are also foregoing
lunch hour.

7 P.M.

SHRI A. D. MANI: Mr. Vice-Chairman
Sir, I rise to give limjted and qualified support
to this Bill. I share the misgivings expressed
by many Members on this side of the House
that circumstances have arisen which should
have compelled the Government to put this
kind of legislation on the statute book, I would
like to say that there is sufficient case for enact-
ing this legislation in view of the fact that
many of the State Governments which are
responsible to their State legislatures have ash-
ed for the enactm¢nt of this preventive deten-
tion measure except the State of Kerala, I
would like to mention here that the leftist
Editor of the Timesof India, Mr, Sham Lal,
writing on the 21+t June, said, referring to
C.P.M. and West Bengal:

“But other pol tical parties in West Ben-
gal, many of wh ch form part of the ruling
coalition to-day, have also been resorting to
similar tactics”, i. e. the G.P.M. tactics.
“In any case sneag attacks by political ex-
tremists on policemen on duty have increas-
ed in intensity and scale since the exist of
the U. F. ministiy and things have come to
such a pass that hoth the police associations
in the State are now stridently demanding
better security measures for members of the

{1

force and their families’.

Sir, it is unfortunate....

SHRI M. R. VENKATARAMAN: All
over India it is haprening.
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SHRI A. D. MANT: Unfortunately, there
is alot of discontent among the policemen.
They have been allowed to form associations
in Delhi, A good deal of restiveness is seen in
the police force which is expected to maintain
law and order. There is coal shortage in Delhi
and we are informed that the shortage is on
account of interruption of supplies, on account
of the failure of the railway wagons to move in
time. These are very exceptional conditions.

SHRI SRIMAN PRAFULLA GOSWAMI
(Assam) : Sir, let him continue tomorrow,

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : No interruptions, please. He
would not take more than five minutes,

SHRI A. D. MANI : No, no, ten minates,
So, these are very exceptional conditions. Now
coming to the Bill, in regard to certain clauses
I have certain reservations which 1 shall men-
tion to the House, and I am sure the hon.
Minister of State who inherits a very liberal
tradition from his revered father will bear it
in mind that this is an “exceptional legislation
which must be subjected to searching scrutiny.
A suggestion was made in the other House that
there should be a parliamentary committee to
go into the working of this Act. T am not satis-
fied only with a parliamentary committee be-
cause Members of Parliament are not omnis.
cient persons. They are very fallible. And

' many of us are not legally well qualified. So, I

would like the Minister of State to give us an
assurance that they will consider the suggestion
of setting up a committee of Members of Par-
liament and jurists to review the Act every
year. They must have access to all the papers
on the basis of which persons have been detain-
ed. I would like to mention that the Interna-
tional Commission of Jurists in Geneva go
into the cases.... '

SHRI MAHAVIR TYAGI: They are sec-
ret documents.

SHRI A. D. MANI: If you are putting
three lawyers on the Advisory Board, do you
think that you are not placing them before
jurists 7 I am not impressed with the argu-
ment of Mr. TI'yagi.

The other point is that there is a fear that
lawyers who are m need of practice may be
appointed on those Advisory Boards. Under
clause 9 of the Bill, the Central Government
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will constitute these Boatds, 1 would like the
Minister of State to deny himself the pleasure
of constituting these Boards on his own 1nitia-
tive, A list should be called {rom the High
Court of gualified persons who are fit to sit on
the Advisory Boards, We do nof want any
Tom, Dick and Harry to sit on the Advisory
Boards. We do not want a man who stands in
line for Public Prosecutorship or for member-
ship of the Rajya Sabha or the Lok Sabha to
be a member of the Board. It must be a
person who will command the confidence of the
judiciary, And I would like, therefore, to sug-
gest that the honourable Minister, even though
he has got full powers under Clause 9 of the
Bill to constitute the Board himsell, should ask
the nominalions to be made by the High
Court.

The other point I would like 10 make is that
the Bill makes no provision whatever for the
payment of compensation to persons who are
detained under this Bill. I may remind the
House that when Mr. Sarat Chandra Bose was
detained under Regulation 3 of 1918 a sum of
Rs. 1,500 was paid to him per month and
all  his policies were paid by
the Briiish Government of the day. I would
like the honourable Minister 0 come f{or-
ward with a statement that il a person is
detained a handsome allowance on the basis of
his earnings will be given to the members of
his family and that if he has token up any
insurance policy the Government will pay the
premia of the policy. It is unfair to put the
man in jail and prevent him from earning
money and satisfying the needs of his family
or saiisfying the needs of the
companies.

insurance

nsurance

The next point T would like to make is—and
this is an important point—that this Bill debars
Jawyers from appearing before the Boards.
Now, the honourable Minister said in the other
House that these Boards would really look after
the intercsts of the detenues, they are really
appointed to look after the detenues. The right
of cross-examination is not allowed under this
Bill. If it is a semi-judicial procedure, I as a
detenue must have the right to cross-examine
the police officer who submits a malicious
report about me, and very often police officers
submit such reports either to satisfy themselves
or on the basis of wrong information given to
them by informers. I would lik> the right of
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cross-examivation 1o be given to the detenues.
This is now prohibited under the Bill.

The final point I would like to make is that
in regard to clause 7 absconding persons may
incur the penalty of their property beirg
confiscated, It is atrocious for a democraiic
republic to have such a clause in the statute
Nobody’s property should be taken away
because he has gone underground. This was
what the British Government did in the old
days. And there is no difference whatever bet-
ween the present Government and the British
Government if a person who is wanted by the
police, who has not committed any offence and
who does not surrender himselfl to the police,
loses his property. T would like the honourable
Minister to issue a circular to all the State
Governments that whatever might be the provi-
sions of this Ball, this pardicular Clavse 7
shoukld net be acted upon, I would like to
mention, therefore, ...

AN HON. MEMBLR ; Wiy do vou men-
tion it ?

SHRI A. D. MANT : I want to mention it
because it is a very relevant point, eight million
refugres have come and the majority of them
are members of the minority community. We
do not know how many persons have come
from the other side who are not genuine refu-
gees but who have come here for purposes of
espionage, You may say the Official Secrets Aet
is there, the Foreigners Act is there. Ifsome
of our documents are stolen there will be furore
and hullabaloo in Parliament. The Govern-
ment must have the powers to deal with this
emergency situation. It is on that gronr.d that
I suggest this because the Bengal situation has
completely transformed, everything that we
knew before the mid-term election. Therefore,
I feel that all these clauses should be liberally
interpreted as far as Indian nationals are con-
cerned becausz we do not want them fo fee)
that they are living under a raj which essen-
tially is not quite different from what
Britishers were in those days.

the

THL VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : The House stands adjourned
till 11 A. M, tomorrow.

The House then adjourned at ten
minutes past scven of the clock ti[l

clzven of the clock on Friday, the 25¢h
June, 1971,

(Raja) Ram Kumar Press, Lucknow, dt. 12-10-71—570.



